IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
COURT-HI

Item No.-130
765/252/ND/2019

IN THE MATTER OF:
Vasu Crop Science Pvt.Ltd.& Others ««..APPELLANT
Vs. :

ROC. Delhi & Harvana .. RESPONDENT

- —

Uls252 ‘ IR Order delivered on 16.12.2620

CORAM: |

CH. MOHD. SHARIEF TARIQ
MEMBER (JUDICIAL)
NARENDER KUMAR BHOLA
MEMBER (TECHNICAL)

PRESENT:
For the Appellant : Mr. Mohit Yadav, Advocate
For the Respondent _ :

ORDER -

~Counsels for the Apolicant are >pr'e$ent. Aiter hearing the submissions,
we deem it fit to | direct .the' Registiy to issue MNotice to the
Slr‘éreiwolders/Di~rectors and the Creditors of the Corhpany. The Counse! viz,
M. Mohit is directed to send private nictice to the Shareholders/Directqrs and
the lCI;(:‘difif-DrS to appea.r before us oi the next date of hearing through Video

Cenlerencing or WhatsApa.

- List the matter on 03.1.2023,

= SgA . —so A ~ |
(MARENDER KUMAR BHOLA) 1o, MOKD. SHARTEF TARIO) !
MEMBER (TECHNICAL) MEMBER (JUDICTAL)
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